
°ITEM NO.7                   COURT NO.2              SECTION XVIA

             S U P R E M E       C O U R T   O F    I N D I A
                              RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Civil) No(s).29337-29338/2008

(From the judgement and order dated 23/07/2007 in RP No.4/2007 & LPA
No.149/2007 of The HIGH COURT OF JAMMU&KASHMIR AT SRINAGAR)

MOHAMMAD AFTAB MIR                                      Petitioner(s)

                   VERSUS

STATE OF J & K & ORS.                                   Respondent(s)

(With appln(s) for bringing on record additional additional documents
and prayer for interim relief and office report)
(For final disposal)

Date: 22/02/2011    These Petitions were called on for hearing today.

CORAM :
          HON’BLE MR. JUSTICE ALTAMAS KABIR
          HON’BLE MR. JUSTICE CYRIAC JOSEPH

For Petitioner(s)       Mr.   Manoj V. Georje, Adv.
                        Ms.   Rifat Ara, Adv.
                        Mr.   Mohd.Irshad Hanif, Adv.
                        Mr.   Danis Sher Khan, Adv.

For Respondent(s)       Mr. Sunil Fernandes, Adv.
                        Mr. Siddhant Goel, Adv.
                        Ms. Astha Sharma, Adv.

            UPON hearing counsel the Court made the following
                                O R D E R

              Despite   repeated opportunities being given to the
     State of Jammu & Kashmir, to produce the records relevant to
     the facts of this case, till date it has failed to do so.
     By our order dated 15th December, 2010, we had adjourned the
matter for the aforesaid purpose and, thereafter, we again
adjourned the matter on 28th January, 2011, for the same
purpose.

          Today, when the matter is taken up, learned counsel
appearing for the State of Jammu & Kashmir, submits that he
has not yet been able to procure the records.                As a last
opportunity,    he    seeks   two    weeks’   time    to   produce    the
records.     Having regard to the submissions made, we allow
such prayer, and as a last opportunity, we grant two weeks’
time to the State of Jammu & Kashmir to produce the said
records.      Let    this   matter   be   adjourned    for   two     weeks
(8.3.2011), for the present, for the said purpose.                 In the
event the said records are not produced even on the said
date, we shall proceed with the matter in the absence of the
said records.



          Let this matter be listed, as a continuing part-heard
matter.

      (Chetan Kumar)                            (Juginder Kaur)
       Court Master                               Court Master


